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GOA, DAMAN AND  DIU APPRO
PRIATION (VOM ON AC
COUNT) BILL, 1967—contd.

The Minister at State in the Minis
try of Finance (shri X. C. Pant): Sir, 
on behalf of Shri Morarji Desai, I beg 
to move*:

'That the Bill to  provide for 
the withdrawal  of certain sums 
from and out of the Consolidated 
Fund of the Union  territory of 
Goa, Daman and Diu for the ser
vices of a part of the financial 
year 1967-68, be taken into consi
deration."

Mr. Speaker: The question is: 

“That the Bill to provide for 
the withdrawal of certain sums 
from and out of the Consolidated 
Fund of the Union  territory of 
Goa, Daman̂and Diu for the ser
vices of a part of the financial 
year 1967-66, be taken into consi
deration."

The motion was adopted.

Mr. Speaker: The question is: 

“That clauses 1, 2, 3, the Sche
dule, the Enacting  Formula and 
the Title stand part of the BilL” 

The motion was adopted. 

Clauses 1, 2, 3, the  Schedule,  the 
Enacting Formula and the Title were 

added to the Bill.

Shri K C. Pant: Sir, I beg to move: 

"That the Bill be passed”

Mr. Speaker: The question is: 

“That the B̂l be passed.”

The motion was adopted.

4X0

17.U hrs.
GOA, DAMAN  AND DIU  APPRO
PRIATION BILL, 1967—contd. 

The Minister of State in the Minis
try of Finance (Shr| K C. Pant): On 
behalf of Shri Morarji Desai, I move: 

"That the Bill be authorise pay
ment and appropriation  of cer

tain further sums from and out 
of the Consolidated Fund of the 
Union territory  of Goa, Daman 
and Diu for the servioes at the 
financial year 1966-67, be taken 
into Consideration.”

Mr. Speaker: The question is;

“That the Bill to authorise pay
ment and appropriation of cer
tain further sums from and out 
of the Consolidated Fund of tha 
Union territory of Goa,  Daman 
and Diu for the services of the 
financial year 1966-67  be taken 
into consideration.”

The motion was adopted.

Mr. Speaker: Now, I will put the 
clauses to the vote of the House.

The question is:

“That clauses  1, 2 and 3, the 
Schedule, the Enacting  Formu'a 
and the Title stand part of the 
Bill.”

The motion was adopted.

Clauses  1, 2 and  3, the  Schedule 
the Enacting Formula and the Title 

were added to the Bill.

Shri K. C Pant: I move:

‘That the Bill be passed”

Mr. Speaker: The question is: 

“That the Bill be passed”

The motion was adopted.

17.32 hrs.

RAJASTHAN  BUDGET, 1967-68

DEMANDS*  FOR  GRANTS  ON 
ACCOUNT (RAJASTHAN),  1967-68 
AND DEMANDS FOR SUPPLEMEN
TARY  GRANTS*  (RAJASTHAN) 
1966-67

Mr. Speaker: We now take up the 
Rajasthan Budget.

Are the cut motions being moved’

Dr, Kami Singh (Bikaner): Yes; 1 
will move all my cut motions.

•Moved with the recommendation of the President.
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p[2.[ fO :O BX2e2  SGMWrbkara,A  Ep[2.[ fO :O BX2e2  SGMWrbkara,A  E
will also move my cut motion No. 7.

Mr. Speaker: All right.

Demand No. I—Land Revenue

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 1,00,86,000 be granted  to the 
President  out  of  the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Land Revenue'."

Demand No. II—State Excise Duties

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs 41,24,000  be granted  to  the 
President out  of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘State Excise Duties’.”

Demand No. Ill—Taxes on  Vehicles

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 3,20,000 be granted to the 
President out  of the Consoli
dated  Fund  of the  State  of
Rajasthan, on account,  for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, m res
pect of Taxes on Vehicles’.”

Demand No. IV—Sales Tax

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 21,70,000 be granted to the 
President  out  of  the  Consoli
dated  Fund  of the  State  of
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of 'Sales Tax’."

Demand No. V—Oran Taxes and

Duties

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 4,84,000 be granted to the 
President out  of the  Consoli
dated  Fund  of the  8tate  of 
Rajasthan, on account, for or to
wards defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect  of  ‘Other  Taxes  and 
Duties’ ”

Demand No. VI—Stamps 

Mr. Speaker: Motion moved:

“That  a sum not  exceeding 
Rs. 1,67,000 be granted to the 
President out  of the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, far or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res- 
respect of ‘Stamps’.”

Demand No VII—Registration Fees 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs.  98,000  be  granted  to  the 
President  out  of  the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Registration Fees’.”

Demand No VIII—State  Legislature 

Mr Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 14,58,000 be granted to the 
President out  of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charge*; 
during the year ending  on  the 
31st day of March,  1968, in res* 
pect of *State Legislature'. ”
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Dnum No. IX—G*ne*ax, Asmx- 

Nanuxuur

Mr. Speaker: Motion moved:

"That a sum  not  exceeding 
Rs. 1,13,76,000 be granted to the 
Preaidient out of tjhe  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res* 
pect of ‘General Administration'.’*

Dim and No. X—Administration or 

Justice

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 25,22,000  be granted to the 

President out of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Administration of Jus
tice’."

Demand No. XI—Jails 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 16,70,000 be granted to the 
President  out  of  the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Jails’.”

Demand No. XII—Police 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs.  2,97,24,000 be granted to the 
President  out  of  the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Police’.”

Dnum No. XIII  IfTsrwriynrma 
Departments

Mr. Speaker: Motion movtd:

“That a sum  not  exceeding 
Rs. 35,42,000 be granted to the 
President out of ttie  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to- 
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect  of 'Miscellaneous  Depart
ments’.”

Demand No. XIV—Scientific 

Departments

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 16,70,000 be granted to the 
President  out  of  the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Scientific Departments’.”

Demand No. XV—Education 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding
Rs. 8,44,51,000 be granted to the 
President out of Che  Consoli
dated  Fund  of the State  of
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Education'.”

Demand No. XVI—Medical 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding
Rs.  2,34,12,000 be granted to the 
President  out  of  the  Consoli

dated  Fund  of the State  ol
Rajasthan, on account, for or to
wards defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Medical'.”
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Demand No. XVO-Ptmuc Health

Mr Speaker: Motion moved*

“That a sum  not  exceeding 
Rs. 1,88,18,000 be granted to the 
President out of tjhe  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, in res
pect of Public Health”

Demand No XVIII—Agriculture 

Mr Speaker: Motion moved

“That a cum  not  exceeding 
Rs 1,57,81,000 be granted to the 
President out of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Agriculture”

Demand No XIX—Anamal Husbandry1

Mr Speaker: Motion moved

"That a sum  not  exceeding 
Rs  61,74,000  be granted to the 
President  out  of  the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Animal Husbandry"

Demand No XX—Cooperation

Mr Speaker: Motion moved

“That a sum  not  exceeding 
Rs  45,45,000 be granted to the 

President out of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, m res
pect of Cooperation”

Demand No XXI—Industries

Me Speaker: Motion moved*

“That a sum  not  exceeding 
Rs.  19,21,000 be granted to the

President  out of  the Consoli
dated  Fund  of thei  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Industries”

Demand No XXII—C ommunity Deve

lopment Projects, National Exten
sion Service and Local Development 

Works

Mr Speaker: Motion moved

“That a sum  not  exceeding 
Rs  99,92,000 be granted to the 
President out of Ibe  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, m res
pect of Community Development 
Projects, National Extension Ser
vice  and  Local  Development 
Works”

Demand No XXIII—Labour and 
Employment

Mr Speaker: Motion moved

“That a sum  not  exceeding 
Rs  19,85,000  be  granted to the 
President  out  of the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, m res
pect  of  Labour  and  Employ
ment ”

Demand No.  XXI,V—Miscellaneous 
Social and  Development  Organisa

tions

Mr Speaker: Motion moved

“That a sum  not  exceeding 
Rs  68,13,000 be granted  to the 
President  out  of the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, in res
pect of Miscellaneous social and 
•levelopmental organisations ”
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DEMAND NOu XXV~MULTIFlJltr05S 

River Schemes

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs.  1,09,82,000 be granted to the 
President out of tjhe  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, m res
pect  of  Multipurpose  river 
schemes.”

Demand No. XXVI—Irrigation, Navi
gation, Embankment and Drainage 

Works (Commercial)

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 28,88,000  be granted to  the 
President out of the  Consoli
dated  Fund  of  the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, ill res
pect  of Irrigation,  Navigation, 
Embankment  and  Drainage 
Works (Commercial).

Demand No. XXVI—Irrigation, Navi
gation, Embankment and  Drainage 

works (Non-commercial)

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 24,62,000 be granted to the 
President out of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, m res
pect  of Irrigation,  Navigation. 
Embankment and drainage works 
(Non-commercial)

Demand No. XXVI—Charges on Irri
gation (Combined) Establishment 

and Tools and Plants

Mr. Speaker:  Motion moved*

’That a sum  not  exceeding 
Rs 9,41,000  be granted  to  the

President out «f |he  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect  of Charges  on  Irrigation 
(Combined) Establishment  and 
Tools and Plants.”

Demand No. XXVII—Public  Works 

Mr Speaker: Motion- moved:

“Tnat a sum  not  exceeding 
Rs 3,27,83,000 be granted to the 
President out of '<jhe  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, in res
pect of Public Works.”

Demand No. XXVII—Public  Work-
Charges on  Buildings and  Roads 

(Combined)—Establishment and 

Tools and Plant

Mr Speaker: Motion moved:

‘ That a sum  not  exceeding 
Rs 30,99,000 be  granted to  the 
President out of 'tjhe  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
re nr ds defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, m res
pect of Public Work-Charges on 
Buildings and  Roads  (Combin
ed)—Establishment  and  Tools 
and Plant.”

Demand No. XXVII—Capital Outlay 
on Public Works

Mr Speaker: Motion moved:

That  a  sum  not  exceeding 
Rs. 21,30,000 be  granted to the 
President out of îjhe  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, in res
pect of Capital Outlay on Pub
lic Works.”
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Dem and No. XXVUI—Fam ine 

Relief

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 3,22,67,000 be granted to the 

President out of ĥe  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Famine Relief.”

Demand No. XXIX—Pensions and

Other Retirement Benefits

Mr. Speaker: Motion moved:

'‘That a sum  not  exceeding
Rs. 51,14,000 be granted to the 
President  out  of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Pensions and other re
tirement benefits."

Demand No. XXIX—Commutation of
Pensions

Mr. Speaker: Motion moved:

“That a sum  not  exceeding
Rs.  93,000  be  granted  to  the 
President  out  of the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect  of Commutation  of Pen
sions.”

Demand No. XXX—Territorial and

Political Pensions

Mr. Speaker: Motion moved:

“That a sum  not  exceeding
Rs.  1,000  be  granted  to  the 
President out of ĥe  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
ward*  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res

pect of Territorial and Political 
Pensions'.**

Demand No. XXXI—Privy Purses and
Allowances or Indian Rulers

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 4,17,000 be granted to the 
President  out  of  the  Consoli
dated  Fund  of the  State  ot 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Privy Purses and Allow
ances of Indian Rulers.”

Demand No. XXXII—Stationery and 
Printing

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs.  29,34,000 be granted to tne 
President out of the  Consoli
dated  Fund  of the  State  of
Rajasthan, on account, for or to
wards defraying  the  charges
during the year ending  on  the 
31st day of March,  19618, in res
pect of Stationery and Printing.”

Demand No. XXXIII—Forest 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 38,03,000 be  granted to the 
President out of the  Consoli
dated  Fund  of the  State  of
Rajasthan, on account, for or to
wards defraying  the  charges
during the year ending  on  the 
31st day of March,  1968, in res
pect of Forest."

Demand No. XXXIV—Miscellaneous

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 57,24,000 be granted to the 
President out of the  Consoli
dated  Fund  of the  State  of
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the
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[Mr. Speaker]

31st day of March,  1988, in res
pect of Miscellaneous."

Demand No. XXXV—Other  Miscel
laneous Compensations and 

Assignments 

Mr. Speaker: Motion moved:

That a sum  not  exceeding 
Rs. 22,92,000 be granted to the 
President  out  of  the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, in res
pect  of  ‘Other  Miscellaneous 
compensations and Assignments.”

Demand No.  XXXVI—Expenditure
CONNECTED WITH THE NATIONAL EMER-

GENCY

Mr. Speaker:  Motion moved:

'That  a  sum  not  exceeding 
Rs.  5,00,000  be  granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of March, 
1968, in respect  of  Expenditure 
connected  with  the  National 
Emergency”.

Demand No. XXXVII—Payment or
COMPENSATION TO  LANDHOLDERS  ETC.

on the Abolition or the Zamindari

System

Mr. Speaker:  Motion moved:

'That  a  sum  not  exceeding 
Rs. 1,16,67,000 be  granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1968, in respect of Payment of 
compensation to land-holders etc. 
on the abolition of the Zamindari 
system”.

Demand No. XXXVIII—Capital Out
lay on Improvement of Public 

Health

Mr. Speaker:  Motion moved:

"That a  sum not ncfteeding 
Rs.  88,17,000  be granted to the 
President out of the Consolidated 
Fund of the State at Rajasthan, 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on  Improvement  of  Public 
Health".

Demand No. XXXIX—Capital Out
lay on Schemes or Agricultural Im

provement and Research

Mr. Speaker:  Motion moved:

“That  a  sum  not  exceeding 
Rs.  3,97,000  be  granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on schemes of Agricultural  im
provement and research”.

Demand No XL—Capital Outlay on 
Industrial and  Economic  Develop

ment

Mr. Speaker:  Motion moved:

“That  a  sum  not  exceeding 
Rs.  38,72,000 be granted  to  the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on Industrial and Economic De
velopment”.

Demand No. XLI—Capital  Outlay 
on Multi-purpose River Schemes

Mr. Speaker:  Motion moved:

“That  a  sum  not  exceeding 

Rs.  2,78,28,000 be granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of Match, 
1968, in respect of Capital Outlay 
on multi-purpose River Schemes”.
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Dbmamb No. XU —Capital Outlay on
Irrigation, Navigation, Embankment

and Drajnaob Works  (Commercial)

Mr. Speaker:  Motion moved:

“That  a  nun  not  exceeding 
Rs. 2,83,80,000 be granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
ing the charges dunng the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on Irrigation,  Navigation,  Em
bankment and Draingage Works 
(Commercial)

Demand No. XLI—Capital Outlay on 
Irrigation, Navigation, Embankment 
and Drainage Works (Non-Commer

cial)

Mr. Speaker:  Motion moved:

“That  a  sum  not  exceeding 
Rs.  57,46,000  be granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on Irrigation,  Navigation,  Em
bankment and  Drainage  Works 
(Non-Commercial) ”.

Demand No. XLI I—Capital  Ourlay 

on Public Works

Mr. Speaker:  Motion moved:

“That  «  sum  not  exceeding 
Rs. 1,08,92,000 be granted to the 
President out of the Consolidated 
Fimd of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on Public Works".

Demand No. XLHI—Capital Outlay 

on Other Works

Mr. Speaker:  Motion moved:

“That  a  sum  not  exceeding 
Rs.  4,000  be  granted  to  the

President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on other Works”.

Demand No. XLIV—Capital Outlay 
on Road and  Water  Transport 

Schemes

Mr. Speaker:  Motion moved*

“That  a  sum  not  exceeding 
Rs  70,000  be  granted  to  the 
President out of the Consolidated 
Fund of the State of Rajasthan,
071 account, for or towards defray
ing the charges dunng the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on Road  and  Water  Transport 
Schemes”.

Demand  No. XLV—Payments or 
Commuted Value of Pensions

Mr. Speaker:  Motion moved:

“That  a  sum  not  exceeding 
Rs.  93,000 be  granted  to  the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1968, in respect of Payments of 
Commuted Value of Pensions'’.

Demand No. XLVI—Capital Outlay 
on Schemes of Government Trading

Mr. Speaker:  Motion moved:

'That  a  sum  not  exceeding 
Rs. 9,97,88,000 be granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
ing the charges during the year 
ending on the 81st day of March, 
1968, in respect of Capital Outlay 
on Schemes of Government Trad

ing”.
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Demand  Ho, XLVH—Loans and 
Advances by State Government

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 9,01,83,000 be granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of March, 
1968, in respect  of  Loans  and 
Advances by State Government”.

Demand No. I—Land Revenue 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  27,23,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  m 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Land Revenue”.

Demand No. II—State Excise Duties 

Mr. Speaker:  Motion moved,

'That a Supplementary sum not 
exceeding  Rs.  3,56,000  be
granted to the President out  of
the Consolidated  Fund  of  the
State of Rajasthan to defray the 
charges  which will  come  in
course of payment  during  the
year  ending  the  31st  day
of  March,  1967 in  respect  of
State Excise Duties”.

Demand No. Ill—Taxes on Vehicles 

Mr. Speaker: Motion moved:

‘That a Supplementary sum not 
exceeding  Rs.  1,21,000  be
granted to the President out of 
the Consolidated Fund  of  the
State of Rajasthan to defray the 
charges  which will  come  in
course of payment  during  the
year  ending  the  31st  day
of  March,  1967 m  respect  of
Taxes on Vehicles”.

Demand No. IV—Sao» Tax 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  5,40,000  be 
granted to the President out 0I 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Sales Tax",

Demand No. V—Other Taxes and 

Duties

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  1,53,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending the  31st  day
of  March,  1967  in  respect  of 
Other Taxes and Duties”.

Demand No. VI—Sramps 

Mr. Speaker:  Motion moved:

“That a  Supplementary  sum 
no.  exceeding Rs.  63,000  be
g-anted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending the  31st  day
of  March,  1967  in  respect  of 
Stamps”.

Demand No. VII—Registration Fees 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  35,000  be 
granted to the President out ot 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  Of 
Registration Fees”.
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Dsmahb No. VTH—Stat* Legislatures 

Mr. Bpetker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  1,49,000  be 
granted to the President out of 
the Consolidated  Fund  of the
State of Rajasthan to defray the 
charges  which  will  come  in 
oourse of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
State Legislatures”.

Demand No. IX—General  Adminis
tration

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  30,33,000  be
granted to the President out of 
the Consolidated  Fund  of the
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
General Administration”.

Demand No. X—Administration or 
Justice

Mr. Speaker:  Motion moved:

"That a Supplementary sum not 
exceeding  Rs.  3,68,000  be
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Administration of Justice”.

Demand No. XI—Jails 

Mr. Speaker:  Motion moved:

"That a Supplementary sum not 
exceeding  Rs.  3,00,000  be
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  ir> 
course of payment  during the 
year  ending  the  31st  day

of  March,  1967  in respect  of 
Jails”.

Demand  No. XIII—Miscellaneous
Departments

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  19,52,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March, 1967  in  respect  of
Miscellaneous Departments”.

Demand No. XIV—Scientific Depart
ments

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  8,50,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day

• of  March, 1967  in  respect  of
Scientific Departments”.

Demand No. XV—Education 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  2,27,11,000  be
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March, 1967  in  respect  of
Education”.

Demand No. XVI—Medical 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  37,89,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  cotne  in
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course of payment  during  the 

year  ending  the  31st  day 
of March,  1987  in respect  of 
Medical”.

Demand No. XVII—Public Health 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  55,70,000  be
granted to the President out of 
the Consolidated  Fund  of  the
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of March,  1967  in  respect  of
Public Health”.

Demand No. XVIII—Agriculture 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs  1,000  be 
granted to the President out of 
the Consolidated  Fund  of  the
State of Rajasthan to defray the 
charges  which  will  come  m 
oourse of payment  during  the 
year  ending  the  31st  day • 
of  March,  1967  in  respect  of 
Agriculture”

Demand No. XIX—Animal Husbandry 

Mr. Speaker:  Motion moved.

“That a Supplementary sum not 
exceeding  Rs.  30,94,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
oourse of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Animal Husbandry”

Demand No. XX—-Cooperation 

MT. Speaker:  Motion moved:

‘That a Supplementary sum not 
exceeding  Rs.  7,77,000  be 
granted to the President out of 
the Consolidated  Fund  of  the

State 01 Rajasthan to defray the 
charges  which  will come in 
course of payment  during  the 
year  ending  the  31st  day 
of March,  1967  in  raqpact of 

Cooperation**.

Demand No. XXI—Industries 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  1,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Industries”.

Demand No. XXII—Community Deve
lopment Projects, National Exten

sion Service and Local Development 

Works

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  11,41,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Community Development Projects, 
National Extension Service  and 
Local Development Works”.

Demand No. XXIII—Labour and Em
ployment

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  1,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
oourse of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Labour and Employment'*,
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Demand  No.  XXIV—Miscellaneous 

Social and Developmental ORGANISA

TIONS

Mr. Speaker: Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  5,78,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of March,  1967, in respect of 
Miscellaneous Social and Develop
mental Organisations”.

Demand No. XXV—Multi-purpose 
River Schemes

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  15,00,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of March,  1967,  in  respect  of 
Multi-purpose River Schemes”.

Demand No. XXVI—Irrigation, Navi
gation, Embankment and Drainage 

Works  (Commercial)

Mr. Speaker:  Motion moved:

"That a Supplementary sum not 
exceeding  Rs.  16,15,000  be 

granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
oourse of payment  during  the 
year  ending  the  31st  day 
of March,  1967, in respect of 
Irrigation, Navigation,  Embank
ment and Drainage Works (Com
mercial)

Demand No. XXVI—Irrigation, Navi
gation, Embankment and  Drainage 

Works (Non-Commercial)

Mr. Speaker: Motion moved:

That a Supplementary sum not 
exceeding  Rs.  4,19,000  be

granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
yaar  ending  the  31st  day 
of March,  1967, in respect of 
Irrigation, Navigation,  Embank
ment and Drainage Works  (Non- 
Commercial)”.

Demand No. XXVI—Charges on Irri
gation  (Combined)  Establishment 

and Tools and Plant

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  6,19,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day
of March,  1967, in respect of 
Charges on Irrigation (Combined) 
Establishment  and Tools  and
Plant”.

Demand No. XXVII—Public  Works 

Mr Speaker:  Motion moved:

"That a Supplementary sum not 
exceeding  Rs.  2,21,00,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
Course  of  payment  during the 
year  ending  the  31st  day
of March,  1967, in respect of 
Public Works”.

Demand No. XXVII—Public Works— 
Charges on  Buildings and  Roads 

(Combined)  Establishment and 
tools and plant.

Mr. Speaker:  Motion moved:

‘That a Supplementary sum not 
exceeding Rs. 4,23,000 be granted 
to  the  President  out  of  the 
Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will  come in course of 
payment thiring the year ending
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the 81st day of March, 1867, in 
respect of Public Works—Charges 
on Buildings and Roads (Combin
ed) Establishment and Tools and 
Plant.*’

Demand No. XXVIII—Famine Reuse 

Mr. Speaker: Motion moved.

‘That a Supplementary sum not 
exceeding Rs. 7,70,00,000 be granted 
to  the  President  out  of the 
Consolidated Fund  of the State 
of Rajasthan to defray the charges 
which will  come  in  course of 
payment dluring the year ending 
the 31st day of March, 1967, in 
respect of Famine Relief.”

Demand  No. XXIX—Pensions and 
other Retirement Benefits

Mr. Speaker: Motion moved.

“That a Supplementary sum not 
exceeding Rs. 7,02,000 be granted 
to  the  President  out  of  the 
Consolidated  Fund  of the State 
of Rajasthan to defray the charges 
which will  come  in  course  of 
payment during the year ending 
the 31st day of March, 1967, in 
respect  of  Pensions  and  other 
Retirement Benefits.”

Demand No. XXXI—Privy Purses and
Allowances of Indian Rulers

Mr. Speaker: Motion moved.

“That a Supplementary sum not 
exceeding Rs. 10,74,000 be granted 
to  the  President  out  of  the 
Consolidated  Fund  of the State 
of Rajasthan to defray the charges 
which will  come  in  course of 
payment d'uring the year ending 
the 31st day of March, 1967, in 
respect of Privy Purses and Al
lowances of Indian Rulers.”

Demand No. XXXII—Stationery and 
Printing

Mr. Speaker: Motion moved.

'That a Supplementary sum not 
exceeding  Rs. 1,000  be  granted 
to  the  President  out  of  the 
Consolidated  Fund  of the State

of Rajasthan to defray the charges 
which will  come  in  course of 
payment d'uring the yean ending 
the 31st day of March, 1967, in 
respect of Stationery and  Print
ing.”

Demand No. XXXIII—Forest

Mr. Speaker:, Motion .moved.

‘That a Supplementary sum not 
exceeding Rs. 6,03,000 be granted 
to  the  President  out  of  the 
Consolidated  Fund  of the State 
of Rajasthan to defray the charges 
which will  come  in  course  of 
payment during the year ending 
the 31st day of March, 1967, in 
respect of Forest.”

Demand No. XXXIV—Miscellaneous 

Mr. Speaker: Motion moved.

“That a Supplementary sum not 
exceeding Rs. 32.75,000 be granted 
to  the  President  out  of  the 
Consolidated  Fund  of the State 
of Rajasthan to defray the charges 
which will  come  in  course of 
payment during the year ending 
the 31st day of March, 1967, in 
respect of Miscellaneous.”

Demand No. XXXV—Other Miscella
neous Compensations and Assign

ments

Mr. Speaker: Motion moved.

“That a Supplementary sum not 
exceeding Rs. 5,46,000 be granted 
to  the  President  out  of  the 
Consolidated  Fund  of the State 
of Rajasthan to defray the charge* 
which will  come  in  course  of 
payment during the year ending 
the 31st day of March, 1967, in 
respect of  Other  Miscellaneous 
Compensation and Assignments.”

Demand No. XXXIX—Capital  Out
lay on Schemes of  Agricultural 

Improvement and Research

Mr. Speaker: Motion moved.

“That a Supplementary sum not 
exceeding Rs. 44,62,000 be granted 
to  the  President  out  of  the
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Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March 1967 in 
rP.spect of Capital Outlay on S�he
mes of Agricultural Improvement 
and Research." 

DEMAND No. XL-CAPITAL OuTLAY ON 
INDUSTRIAL AND EcONOMIC DEVELOP
MENT 

Mr. Speaker: Motion moved. 

"That a Supplementary sum not 
exceeding Rs. 88,06,000 be granted> 
to the President out of the 
Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will come in course of 
payment ,d'uring the year ending 
the :nst day of March 1967 in 
respect of Capital Outlay' on Indus
trial and Econ:imic Development." 

DEMAND No. XLI-CAPITAL OUTLAY ON 
MULTI-PURPOSE RIVER SCHEMES 

Mr. Speaker: Moti�1 moved. 

"That a Supplementary sum not 
exceeding Rs. 2,70,00,000 be granted 
to the President out of the 
Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will come in course of 
payment tl'uring the year ending 
the 31st day of March 1967 in 
respect of Capital Outlay ' on 
Multi-purpo:ie River Schemes." 

DEMAND No. XLI-CAPITAL OUTLAY ON 
IRRIGATION NAVIGATION, EMBANKMENT 
AND DRAINAGE WORKS (COMMER
CIAL) 

Mr. Speaker: Motion moved. 

"That a Supplementary sum not 
exceeding R:i. 8,34,84,000 be granted 
to the Presiaent out of the 
Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will come in course of 
payment dluring the year ending 
the �1 rt day of March 1967 in 
respect of Capital Outlay on irri-
!:b67 (Ai) LSD-9.

gation Navigation, Embankment 
and Drainage Works (Commer
cial)." 

DEMAND No. XU-CAPITAL OuTLAY ON 
IRRIGATION, NAVIGATION, EMBANK
MENT AND DRAINAGE Worucs (NON-' 
COMMERCIAL) 

Mr. Speaker: Motion moved. 

"That a Supplementary sum not 
exceeding Rs. 62,80,000 be granted 
to the President out of the 
Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March 1967 in 
respect of Capital Outlay on irri
gation, Navigation, -"]:mbankment 
and Drainage Works (Non-Com
mercial) ." 

DEMAND No. XLII-CAPITAL OUTLAY 
ON PUBLIC Worurn 

Mr. Speaker: Motion moved. 

"That a Supplementary sum not 
exceeding R.6. 1,03,15,000 be granted 
to the President out of the 
Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will come in course of 
payment during the yeart ending 
the 31st day of March 1967 in 
respect of Capital Outlay on Pub
lic Works." 

DEMAND No. XLVI-CAP1TAL OUTLAY 
ON SCHEMES OF GOVERNMENT TRADING 

Mr. Speaker: Motion moved: 
"That a Supplementary sum not 

exceeding Rs. 3,41,00,000 be granted 
to the President out of. the 
Consolidated Fund of the State 
uf Rajasthan to defray the charges 
which will come in course of. 
payment during the year ending 
the 31st day of March 1967 in 
respect of Capital Outlay on S�he
mes of Government Trading." 

DEMAND No. XLVII-LOANS AND 
ADVANCES BY STATE GOVERNMENTS 

Mr. Speaker: Motion moved: 
"That a Supplementary sum not 

exceeding Rs. 4,55,30,000 be granted 
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Government have any proposals now 
that there is the President’s rule  in 
Rajasthan, to take over the Rajasthan 
Canal project under the Centre  and 
implement it quicker than it is being 
done at the moment?

Shri  B. K. Birla:  Mr.  Speaker,
Sir . . .

ft ** fcw!  (̂ T)  :

fjprt 3 aftw 1 £ f

^ f I

Shri K. K. Birla: May I know whe
ther there has been a drastic cut in 
the electric power to  the  industrial 
units of Rajasthan as well as to  the 
agricultural farms very recently and, 
If so, why?  The Rajasthan Govern* 
ment has installed a gas turbine  in 
Kotah at a heavy cost of about a few 
crores of rupees and I understand that 
that turbine has been lying idle for the 
last so many years.  What steps are 
the Government of India taking to put 
that turbine into commission.  That 
is very important.
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"As intimated by the Rajasthan 
Government, (the same gold, as was 
mentioned  in  the Panchanama, 
was l**er received in the Chittor- 
garh Treasury for which a receipt 

was given by the District Magis

trate.  This gold is still in the 
custody  of the  State  Govern
ment.”
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•wt s?pft waft vt ̂ t r̂% % f%r2r

*RVTT vtt 5TTrr faWTRT% 3TT̂t 

|[; *ffc fTT, ?ft *3W 'TT fVcT'TT

t̂rnr i

ft wew fî rft w foft  (shtpt-
5*) : 7*rtf vt $  ifRftvhr
gm  «tt i  ̂r  fr?i%  suffer  nt, 

ftfw?t  «nfr  5t«f  arumrt   ̂   |

v% *ftwr ft v$ «ft % gprjr %
*hwtvtr  w?t   ̂ % fait  fif fti
% fr*ft 3RT vt  ftp* frlfT arr̂iT I 

$'TRTT *«npT jf frfJTT fwt 3Rr«pt 

fr̂ wr fw *mT  *rfif t̂, ?rt p̂t 

*T 5TR- m t fjf̂T qftfH

%  xfr?R  WTO VTJfT I I  *Tf Jrt̂r »ft 

ft nf  ̂  ftr TRFrnr % wt̂c  %
fWt- 3JW ft  V?3T I

fff Iffe-

ftprr | ftK  ^ % «!«
»!% I?

iro t w" ^ P W  {wrrfhr)': 

«n«wr  xwtf 

«ftr fsnpyfkr ?trt ̂fl’pwsr % w et

T5RTT 11 *$ T̂T TŴ 5t JT 3TT% 

pRPft timf tftK *$*&
Pwwr w «rr *rtr  ̂^
?rrar  «ft̂ rr11  «nr*H[iww 

3̂T  «fT,  ?W  iTFpftv  #rfV  vrfV  % 

w frr êrr *r| ft*rr «rr fr  ̂  

f̂TRfkr WW ifhpTVT  ?TTfT VTPRT 

qr  ̂ yc f, w M   ̂ Tt 

nii4«rn̂ 5# ?t wft i r̂jr 
<wyqR %̂«r •jtwtw % tonr 
^f^n-ifhnrT frr̂

 ̂5naj»T 5̂ft srRivnft  ̂«ft f*f> 
vpif  w r «ptt vr  —

T̂T?  ̂3RT cTTTtW  —

fr ?ft*TT MYT ft
f̂rrr m i 3rr?̂f̂rfT 

«twt̂x( %frr5t4)?T% ̂ ftranr
|fr ̂ fiFf̂

fti vnnr  ̂«rr, «wtfr âr?rrft«f 
f*FTT$ »n?, ?ft «T?rT w  fr aft ̂

«rr ■sfk ̂fr fwr 

W, % ?fRt 'pnt faRf̂T UvPI-tPTiT 

11 smrm ̂ *tib
I fr  frê5T  f̂*rnft  «FT ̂  

frarHT fr  5*r ̂ f̂rrr

%ferr «rr i rm  eft fkwn

wfrrngt v& *r |i *m 

?rm t̂ Harm tfr w #
—  <■» ___ -K. w

%TTT TT̂TkT STT5H  «PT *TRT STW,

 ̂it|wft  %frrar% vrwfr
w«rT ft  rtw  ̂t# fr frw?n̂ 

It ?ft̂r  *FT*t tf 9n»fr̂Rfr| j 
tm  ̂ *r$x ft, itfft ft, mm- 

t̂ firt* Nrr  i t̂r ̂
wwft % •P’̂f
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vftix snr-

*%* * jm| 1  nr «*w nf ^

ĵsrr *rr$rr 5 fa *rt ̂  *fcft qôra* 

%w vtk tftK nm *ftr «rc

ifRRVT  %  %

»TTO%  ̂ «ftST IgcT WT*nt|

«ftr inr  star xftK xm*n 

3f <sft 3FRTT % *TWTT 'TT̂t |, ŜPF* 

«pm   ̂ *fk # %

•IT  fll'il  ¥t  ^UWtH ^

1  ̂ srfte v* firarfsr

JRr ̂ r̂rf̂ I

Mr. Speaker: I would suggest that 
hon. Members should be very brief in 

their questions, because we are to have 
(the half-an-hour discussion also after 
this.

Shri S.  M.  Bonerjee  (Kanpur): 

During the discussion on the no-confi- 
dence motion, the hon. Home Minister 
had assured this House that proper 
steps  would be  taken and a  duly 
elected Government would be allowed 
to  be formed  when the  situation 
became  normal.  According  to  the 
information available to us, the situa
tion  is  abnormally  normal.  So, I 
would  like to  know whether  the 
Government of  India have  taken a 
decision in the matter and would see 
that a Government is formed by the 
people there.

Shri Nambiar (Tiruchirappalli):  I 

would reiterate and stress the question 
put by mgr hon. friend Shri S.M. Baner- 
jee.  Willy-nilly we are allowing the 
interim budget to be passed by  this 
House. But I want to know whether at 
least in the case of the final budget, 
when it comes in May or June  this 
year, it will be possible to present It to 
the Rajasthan Assembly.

Mr. Speaker: That wag exactly the 
question that Shri S. M. Banerjee had 

asked.

Shri NaatMar:  Will it be possible 

tor the Anal budget to be presented be

fore the elected Members of th Rajas
than Assembly? Will they be given an 
opportunity to discuss it for the bene
fit of the Rajasthan  people and the 
Indian people as a whole?

vft srfsrwpr wrawtf (srcnta) : 
warar lr *1?
THR f fa TFm& $

varaw  ̂ siRff &

*nj[T & fa?r% jynf  »$■  fa?i%
_____V  N  _ A _

sfTm spT ̂ ttj stt? rrri irtw 

jfarcr ?n% txhPTR fw-
ft £ |  ?

t  TTiTT *srr̂rr g fa

*r̂ r, vnx   ̂̂   *$<r w$*r
% enrr &  fatft  «Rtrarar % 

tor favr 'Srnr ?nfa sjsr  »nn%
?

The Minister of State in the Ministry 
of Finance (Shri K. C.  Pant): I am
sorry that we could not debate either 
of these sots of Demands fully, because 
I am sure that if the full debate had 
taken place we would have got many 
useful suggestions.  Since it  is for- 

tuitouis that these Demands are before 
this House and we are only acting in 
a sense as baby-sitters till the legi
timate mothers claim these babies, we 
could have passed on ithose suggestions 
to them.  Anyway, I shall try to meet 
the few  questions  that  have been 
raised.

Regarding the Rajasthan Canal, there 
was a proposal at one stage to have 
an independent authority to take care 
of the Rajasthan canal, but that was 
later deferred and it is now part at 
the Rajasthan State plan.  However, 

I may say that a large part of (the ex
penditure incurred on the Rajasthan 
canal is born by the Centre.

Dr. Kami Singh: But are Govern

ment satisfied /that the work is slowed
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Ifijr. Kami Singh.]

op because the Rajasthan Government 
had a say in the matter?

8hri K. C. Pant: I hope the Rajas
than Governmenait will not be blamed 

becat*e it is not there; but we want 
to see that the Rajasthan Government 
is back quickly.

Regarding power cut, I would only 
like to say that the  reason  for the 
power cut is that because of drought, 
leas  water  has  collected in  the 
Gandhisagar dam in Madhya Pradesh 

which is the main source  of power 
supply to Rajasthan.  It is for this 

reason that there has been  a power 
cut.

So far *s the turbine is concerned, 
the use of the gas turbine was not con
sidered so far,  but the  question of 
ysing it in the coming months is now 
/being examined.

tShrl B. K. Birla: May I know why 

the use of the gas turbine was not 
considered necessary before? You know 
very well that practicably all the indus
tries in Rajasthan and agricultural im
plements run by electricity are almost 
closed. ___ _

Shri K. C. Pant: Shri Madhu Limaye 
had raised the question of gold.  I am 
sorry he is not here now--

Some hon. Mtembers:  We are  all

here.

Shri K. C. Pant: The reason why I 
am sorry is this  He has been taking 
very consistent interest in this matter 

and I would certainly have liked to 
place the informaition  that  I  have 
before him.  Anyway, I  am  glad 
he is  coming  into the  House now.

Of course, I  do suffer  from  one 
limitation.  I can only give the infor
mation I have received from  official 
sources, the State Government.  The 
information 1 have, the Government 

have* received from the State Govern
ment is that the gold mentioned in the 
panchnama and the gold in the trea
sury is the same gold.

ftm# : qwwwr

ffTTT  irt WFWTtt f,

*j|r I I frir

Wf  I  ?

Shri K. C. Pant: I am not yielding. 
I explained that he was not in  the 
House.  I can only give the informa
tion I have received from, the  State 
Government.

Tm tott spY anrorft ^

\
Shri K C. Pant:  The dates on the 

panchnama as well as on the treasury 
receipts are the same.

*HJ ftwfr : eft *FTT

*ffaT W  %  I

Shri K. C. Pant:  I am not here to 

be cross-examined  I am only giving 
information.

*To>m "wt, wf,

i£r wt *rrr t 1

$0 ffto'q*! :  WRT

t  I

¥To tw

THTWR tt SfPWTT  I I

Mr. Speaker:  If they do not want 
it, he need not give it.

Shri K. C. Pant:  I would like to 
give whatever information I have.  It 
is my duty to the House.

¥To TPV  wtfjnn : W*
fa TT3PRTR- 3  STOTT

WT fWfffclT  Tf *?3r I I

•ft ftw *www (nit) ‘  fwr

•R? UK  ?
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•ft  fori: fPRT̂ *RT|r 

fc, itrt nrf̂ I

«ft mjiff irnrnpft («prd$r)  : 

xrrft ormvrft flfost gsnfan *T*ft 

9TT$m<t 5T  1

ttri S. G. Pant: The weight of gold 

indicated  in  the  panchnama  is 
approximately the same as the weight 
of gold in the treasury and mentioned 
in the treasury receipt.

We have been told by the Rajasthan 
Government that the Deputy Conunisr 
sioner and the SP were there on the 
spot when this gold  was  recovered 
and that they accompanied the  gold 
to the treasury.  Shri Sukhadia does 
not have the gold.  The gold lies in 
the treasury.  That  is  the  present 
position.

•ft «HJ

 ̂ *R$r t 1 ?frrr «rr ?

Shri K. C. Pant:  66 point odd.

•ft  fow :  WiKT

120 ftFfr ̂ TT  I

•ft

w  cft̂rr t  1

Shri K. C. Pant: Shri Berwa raised 
the question of relief measures because 
of the damage done by hailstorms.  I 
have got a long list of relief measures. 
In the course of the last year itself, 
the overall budgetary position of the 
Rajasthan Government has suffered to 
the extent of Rs. 10—12 crores because 
of relief  measures.  It has  had  to 
undertake because  of  drought  and 
other natural calamities.  I will  not 
go into the details because I do not 
have the time.

So far as Shri Bajpai’s question  is 
concerned, it is addressed specifically 
to the Home Minister and I cannot 
deal with it.

•ft jfNflT ffWf tw :  tffar

SHPT fa* k  I % it
tpp *t w * <rnn t, tfr *ftr Ht vt ottt 
iwt | 1

*n*WT WRT t I

•ft wfalT HTW #tWT : 1ft

qmWft ft* * tow 

i

Mr. Speaker: Order, order.  It is 
lime now.  There is a  half-an-hour 
discussion also to be had.

•ft tffanr : 7  v

*mnr sronft,

wt *rrcr ftRpft finsrtfr

<?st we f’RRT

tit* *ar
srtf’ft ?

Shri K. C. Pant: I am  trying  to 
finish quickly.  If there are no inter* 
ruptions, I can do that.

•a <nVTT ffWT WWT : mV’T hT 

SHPTt ̂  STCTT ?ft ̂ TT Vfipt I

Shri K. C. Pant:  Dr. Lohia raised 
the question  of  the  gold of  Shri 
Chiranjitlal Goenka.  I am sorry I do 
not have the information and I shall 
require notice.  But I am thankful to ' 
him for the information he has given.
I shall certainly have it looked into.

no tt* : *nrow

%■ -<̂ rd WWFT 

5FTT ftJTT anRTT %, ?W ̂TT ̂SR-̂TSIT

?pnp*r ra $t

sgfow $ amft  ^ ?rĉ wr?r

P̂T 5®  I

Shri K. C. Pant: The question was 
addressed specifically  to the  Home 
Minister. Similarly Shri S. M. Baner- 
jee’s question was addressed to  the



1459 &»jo9t3to* jhufact Uk&tM  0$  and Atmtds #k gfto

sst M t tft mix v&jt $ m  

I I 3*tft <|OT#aT |tfft

[Shri K. C, PantJ 

Home Minister. I do not think 1 have 
any other points to cover.

eft k^IN : «RT*p[ *reft am* 

*r$f 3ft i

«ant I

tft «nj fan* : # ̂ nr f,
.. *>■  v . _  .

?RS» n̂ WlnT SfT ̂TPT I

Mr. Speaker: I shall now put  the 

cut motions to the vote of the House.

•ft *nj ftwR:

TOT ̂TTjFTT  |

Mr. Speaker:  No.

The Minister of Home Affairs (Shri 
Y. B. Chavan):  Since I am here,  I 
-would like to give some information. 
The hon. Member asked the number of 
persons who died on the 7th March, 
when firing took place.  From Press 
reports and the official reports that I 
had received, the  number is  eight. 
But even this particular fact is  the 
subject matter of judicial enquiry and 
so I would not like to  give a  final 
answer on that point.

The Governor has made a reference 
to the Chief Justice about the judicial 
enquiry and the selection of the judge 
and I think the matter will be settled 

there.

Shri A. B. Vajpayee: Why so much 
delay?  Firing took place on the 7th 
March and today we are on the 28th 
March.  Till now no judge had been 

appointed.

•ft wmr tw

mi<4 W5T ̂  * 1 ^

fa*% fa* fa  ? Slfes tft  #5*t 

tftr wrfw tft sra

vsft̂ t«fk̂ rfipctfa*ff sfwr 

if C T F T• **1  t̂ 

«!ff|fafa%*rnp  tntTTrfom

wl *wrtt iWt  | i tit 
<t% % **wcf tft mix ft wm

?ft$«i$f i

The selection of a judge is an impor
tant matter for which the consent of 
the Chief Justice and -the consent of 
the  person  concerned  has to  be 
secured. That is one part of it. The 
other question was put by Mr. Baner- 
jee.  I can say that we are as keen 
as they are to restore the responsible 
Government in Rajasthan. But I have 
to wait for a report from there saying 
whether the  situation has come  to 
normal.

•ft no ifte **«ff: to a*

srrctft iNtfrft srff *̂ft  fftr- 

*raft  *nWt i

Shri T. B Chavan: Why aie you so 
diffident about your own support?

•ft ** fa*r$ : «narer 

*nr *  tan  wrc % % ftt wt*ff tft

?ft? w k % m   t* ir̂ FR 

jr(9<i ?

•ft WWI TIW  : *t»ff 5TCEF 

|  I

•ft
| ? 5̂ ?ft  Sr ft *ra?iT $ i

Mr. Speaker:  I shall now put the 
cut motions to the vote of the House.

All the cut motions were put and 
negatived.

Mr. Speaker: The question is:

“That the respective  sums not 
exceeding the amounts shown in 
the third  column oX the  order
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paper, be granted to the President 
out of the Consolidated Fund of 
ihc State of Rajasthan, on account 
(or  or  towards  defraying  the 
charges during  the year  ending 
on the 31st day of March, 1968, in 
respect of the heads of demands 
entered  in  the  second  column 
thereof against Demand Nos 1 to 
XLVII.”

The motion was or opted.

Mr. Speaker:  The question is:

‘‘Thai the  respective  Supple
mental > sums  not exceeding the 
amounts  shown  m  the  third 
column of the  order  paper  be 
granted to the President out of the 
Cjnsolulated Fund of the State of 
Raj'tsthan to defray the charges 
which will come in course of pay
ment during the year ending  the 
31 si day of March, 1967, in respect 
of the following demands entered 
in  the  second  column  thereof 
Demands  Nos.  I to XI, XIII to 
XXTX XXXI to XXXV, XXXIX 
to XLTT XLVI and XLVII”

The motion was a I opted

17.53 hrs

RAJASTHAN (APPROPRIATION 
VOTE ON ACCOUNT) BILL*, 1967

The Minister of State in the Minis
try of Finance (Shri K. C. Pant): Sir, 
I move for leave to introduce a Bill 
to provide for the withdrawal of cer
tain sums from and out of the con
solidated Fund of the State of Rajas
than for the services of a part of the 
financial year 1967-68

Mr. Speaker:  The question is:

■‘That leave be granted to intro
duce a Bill to  provide  for the

withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Rajasthan for the 
services of a part of the financial 
year 1967-68.”

The motion was adopted

W Je  x m (ct*w)

«TTFPt Xm  JfPT  Stfw ?,5Tf Ki 

*T*Tt̂ TT ̂Tf̂TT

5<TJTT X T X Vt 5ft?  f I

Shri K. C. Pant:  Sir, I introduce!
the Bill

Sir, I also beg to move®:

“That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the S:ate of Rajasthan for the 
services of a part of the financial 
vear 1967-68, be taken into con
sideration."

Mr. Speaker:  The question is:

“That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Rajasthan for the 
services of a part of the financial 
vear 1967-68, be taken into con
sideration "

The motion was adopted 

Mr. Speaker:  The question is:

‘That clauses 1, 2, S, the Sche
dule, the Enacting- ’Formu'a and 
the Title stand part of the Bill.**

The motion was adopted.

Clauses  1, 2, 3,  the Schedule,  the 
Enacting  Formula  and  the  T t> 
were then added to the Bill

Shri K. C. Pant: „I beg to move

“That the Ball be passed”

’Published in Gazette of Indin Ex traprdinary. Part II, section 2, dated 
•’8-3-67.
tlntroduced with the  recommendation of the President.

ffl'Moved with the rccoTvnr..r rhtions of the President. 
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